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Misc.(Crl) Case No. 283/2021 

O R D E R 

 

06-09-2021 

This is an application u/s 439 Cr.P.C. seeking bail for accused Md. 

Ajibur Rahman @ Ajibur Hussain in connection with Dhekiajuli P.S. Case No. 

163/2021 u/s 366(A) IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the contents of the case diary. 

Learned counsel for the State submitted that accused being a married 

person having children kidnapped a minor girl and married her thereby 

exploited her sexually for 20 days. Therefore, this is a serious offence. 

On the other hand, learned counsel appearing for accused submitted 

that the alleged victim girl voluntarily eloped with the accused knowing it 

well that accused is a married person having children. Moreover, till today 

accused is in jail for about 57 days and now there is no need to detain him 

anymore for the purpose of investigation because investigation in the case is 

almost complete. Apart from this there is little chance to threaten the victim 

anymore or violation of any conditions of bail if he is allowed to go on bail. 

Having heard the rival contention and on careful perusal of the case 

diary including the statement of victim girl, it transpires that admittedly the 

victim girl is minor about 15 years old and moving that minor girl from the 

custody of her guardian from one place to another without their consent and 

sexually exploiting her for several days elsewhere prima facie made out a 

case u/s 366(A) IPC. It is to be noted that the crime against women 

particularly the younger girls has been on the rise and this has taken a 

dangerous proportion in the State leading to murder of young girls in the 

State. 

In the present case, accused is a married person having children but 

he has been involved in the offence of kidnapping of a minor girl and moving 

her from one place to another without consent of the guardian and 

exploiting her sexually. 
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Therefore, given the very nature of gravity and seriousness of the 

offence alleged, this court do not find force in the contention of the learned 

counsel appearing for the accused. In the result, the bail petition stands 

rejected. 

Send back the case diary to I.O. in seal cover. 

  Accordingly, Misc(Crl.) case stands disposed off. 

 

Sessions Judge 
               Sonitpur, Tezpur 


